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A Bill further to amend the Tamil Nadu Co-operative Societies Act, 1983.

  BE it enacted by the legislative Assembly of the state of Tamil Nadu in 
WKH�6HYHQW\���¿UVW�<HDU�RI�WKH�5HSXEOLF�RI�,QGLD�DV�IROORZV��

1. (1) This Act may be called the Tamil Nadu Co-operative societies 
(second Amendment) Act, 2020.

short title and  
commencement.

       (2) it shall come into force at once.

Tamil Nadu Act 30 
of 1983.

2.  in section 89  of the Tamil Nadu  Co-operative societies Act, 1983  
�KHUHLQDIWHU�UHIHUUHG�WR�DV�WKH�SULQFLSDO�$FW���WR�VXE�VHFWLRQ������WKH�IROORZLQJ�
provisos shall be added, namely:-

Amendment of  
section 89.

�� ³�3URYLGHG� WKDW� WKH�SHULRG� VSHFL¿HG� LQ� VXFK�RUGHU�PD\�� IRU� VSHFLDO�
UHDVRQV�WR�EH�UHFRUGHG�LQ�ZULWLQJ�E\�WKH�5HJLVWUDU��EH�H[WHQGHG�IURP�WLPH�WR�
time, but such period as extended,  shall not exceed one year   in the aggregate:

    Provided further that in computing the period referred  to in this  
VXE�VHFWLRQ��DQ\�SHULRG�GXULQJ�ZKLFK�WKH�HOHFWLRQ�FRXOG�QRW�EH�FRQGXFWHG�RQ�
account of any stay or injunction ordered by any court shall be excluded.”.

3.  in section 94 of the principal Act, after the expression “by the board”, 
WKH� H[SUHVVLRQ� ³RU� E\� WKH� JHQHUDO� ERG\��ZKHUH� WKHUH� LV� QR� ERDUG´� VKDOO� � EH�
inserted.

Amendment of  
section 94.
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8QGHU�5XOH�����RI�WKH�7DPLO�1DGX�/HJLVODWLYH�$VVHPEO\�5XOHV��WKH�IROORZLQJ�%LOO�ZKLFK�ZDV�LQWURGXFHG�LQ�WKH�/HJLVODWLYH�
$VVHPEO\�RI�WKH�6WDWH�RI�7DPLO�1DGX�RQ���WK�0DUFK�������LV�SXEOLVKHG�WRJHWKHU�ZLWK�6WDWHPHQW�RI�2EMHFWV�DQG�
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stAteMent  oF oBJeCts AnD ReAsons.

sub–section (1) of section 89 of the Tamil Nadu Co-operative societies Act, 1983  (Tamil Nadu Act  30  of 1983)  
SURYLGHV�IRU�DSSRLQWPHQW�RI�DQ�$GPLQLVWUDWRU��WR�PDQDJH�WKH�DႇDLUV�RI�D�UHJLVWHUHG�VRFLHW\�IRU�D�SHULRG�QRW�H[FHHGLQJ��VL[�
PRQWKV�SHQGLQJ�FRQVWLWXWLRQ�RI�D�QHZ�ERDUG�RI�GLUHFWRUV�RU�WLOO�WKH�HQWHULQJ�XSRQ�RႈFH�E\�WKH�QHZ�ERDUG�

2.  in certain cases, due to stay or injunction ordered by any court or for various other reasons, election to the board 
RI�GLUHFWRUV��FRXOG��QRW�EH�FRQGXFWHG�RU�WKH�QHZ�ERDUG�LV��XQDEOH�WR�HQWHU�XSRQ�RႈFH�ZLWKLQ�WKH�VDLG�VL[�PRQWKV�SHULRG���,W��
is therefore, considered necessary to extend the period of appointment of an Administrator for a total period not exceeding 
RQH�\HDU��H[FOXGLQJ�WKH�SHULRG�GXULQJ�ZKLFK�WKH�HOHFWLRQ�FRXOG�QRW�EH�FRQGXFWHG�GXH�WR�VWD\�RU�LQMXQFWLRQ�RUGHUHG�E\�DQ\�
court.

���)XUWKHU��LQ�D�UHJLVWHUHG�VRFLHW\��ZKHUH�WKHUH�LV�QR�ERDUG�RI�GLUHFWRUV���WKH�JHQHUDO�ERG\�LV�HPSRZHUHG�WR�DGPLW�DQ\�
individual eligible for admission as a member of that society as per section 22 (2) of the said Tamil Nadu Act 30  of 1983.  
But there is no such provision for admission of membership in a joint farming society.  it is therefore,  considered necessary 
WR�HPSRZHU�WKH�JHQHUDO�ERG\�RI�D�MRLQW�IDUPLQJ�VRFLHW\��DOVR�WR�DGPLW��DQ\�HOLJLEOH�SHUVRQ�DV�D�PHPEHU�RI�WKDW�VRFLHW\���LQ�
the absence  of board of directors.

4. The Government have, therefore, decided to amend the said   Tamil Nadu  Act  30 of  1983  suitably  for the above 
said purposes.

5.  The�%LOO�VHHNV�WR�JLYH�HႇHFW�WR�WKH�DERYH�GHFLVLRQ�

 seLLUR K. RAJU,
 Minister for Co-operation.

Chennai-600 009, K. sRiNiVAsAN,
24th march 2020. Secretary.


